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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
AT HYDERABAD.,
O'A.NO. .72(67'7

)\

BENCH .

Date of eorder : 20i1.1997,

0.A.5R.No.2168/96,

Between

D.C.Naganna .e Applicant

!

And

1. The Commissioner,
Central Exclsge,
Lal Bahadur Stadium Road,
Bagsheerbagh,
Hyderabad.

2., The Dy, Commissioner of
Qustoms & Central Excise,
Lal Bahadur Stadium Read,
Basheerbagh,

Hyderabad. .. Respondents

Counsel for the Applicant.

Counsel for the Regpondents
Addl. CGscC

CORAM
Hon'ble Shri Justice-M,G,Chaudhari : Vice-Chairman
' Order

(Per Hon'ble Shri Justice M.G.Chaudhari : Vice-Chalf

«e Shri A,K.,Narasimha Rao

+. Shri V,Rajeswara|Rao,

rman )

The grievance of the applicant is that the_re%pondents

are not strictly fellowing the guidelines evolved by the

Joint Censultative Machinery in its meeting dated 1
. )

2.4.96

to rotate every Driver once in two Years from one Division

to another. The policy decisien adopted by the Joi
Consultative Machinery is not justiciable. No viel
individual right of the applicant i{s dlsclesed, Md

even according to the guidelines a rotation is cent

~after two years in one Division. The applicant hin

stated thaf he was rotated frem Divisien No.IX te Di
during 1995 whicﬁ daté is'stated by Shri V.Rajeswar
learned Addl. CGSC to be 18,9.95, There is no reas
that since the applicant has completed two years in

No.IX the respendents will in due course .censider h

lnt

ation of
reover
emplated
self‘haa
visien Ne.I1
 Rao,

pn te assume
Division -
is case
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for retation as per'the guidelines; No direction in that beh;;f?

can be given by way of a judicial consideration,

2. The learned Standing Counsel states that ordinarily annual

transfers are made in May/June, Since the cempletien af two
years of the applicant in Divisien No.II was over in this year

thera is again no reason t6 assume that when the next occasien

arises‘his case will not be examined and suitable decisien taken
It maj hewever be observed that the applicant cannoet claim‘as a
maﬁter of right te be transferred frem ene Divislon te an@ﬁhgr
but ét the same time the respendents are expected te ablde by th
guidelines agreed to at the Jeint Consultative Machinery meeting
unless there 1s a very streng ground to make ah exception.

The 0.A. is censequently rejected for want of causp of actlen.

o [ seinibd i

( M.G.Chaudhari )

Vice-Chairman. lo
. _.';_ fo
. i S
Dated: 20,1.1997, _
Dictated in Open Court. 4%~ﬂ%.
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G.A.72/97
Te
1, The Commissionez,

Central Bxcige, Lal Bahaeur Staéim Read,
Hyderabad., .

2. The Deputy CommiSSioher of Custems & Central Excige,
‘ L.EB. StadiuM'Rdad Basheerbagh, Hyderabad, :

3. One COpy to MrL AWK N arasimha Rao, Advecate, CAT.Hyd.
4, One cepy te Mr Vera jesw.ara Rae, Addl,CGSC.CAT,Hyd .
5¢ Cne cepy te Lisrary, CAT.Hyd,

6. One spare cepy.

}pvm. .
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Filed on: 24-12-1996

! Filed by: A.K. Narasimha R2o
Advocate,





